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O R D E R 

09.06.2020  The arguments of Respondent No. 1 and Respondent No. 2 are 

completed. Heard Mr. Punit Dutta Tyagi, Advocate for the Appellant. The 

Appellant has already filed written submissions. The Appellant may file written 

submissions in rejoinder to the submissions made by the Counsel for 

Respondent Nos. 1 and 2. Learned Counsel for Respondent Nos. 1 and 2 are 

permitted to file brief written submissions not more than five pages within a 

week. 

 The matter is Reserved for Judgement. 
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